
CENTRAL AONINISTRATXVE TRIBUNAL
PRINCIPAL BEJiCH

NEU DELHI
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O.A. Ho* 2065/93

Nom Doihl this 4th August, 1994*

Tho Hon*blo Shri a.P.Sharm, NMibor (3)

Tho Mon'blo Shri P.T.Thiruvongadaa, Noabor (A)

Shri Chandreowara Rai
aon of Shri Raa Aahiah
raaidant of 1-154,
Chidia Colony,
Puaa Road,
Naw Dalhi - 110 012*
( Nona )

VERSUS

••• Applicant

1* Tha Diractor Ganaral,
Ifidian Council of Agricultural RaaParch,
Kriahi Bhauan,
Nau Dalhi*

2* Tha Diractor,
Indian Agricultural Raaaarch foatituta,
Puaa,
Nau Delhi - 12*

3g National Bureau of Plant Gonatic Raaourcaa,
Puaa Canpua,
Nau Dalhi - 12* **« Raapondanta

(Nona )
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(Dalivarad by Hon'bla Shri 3*P«Shama)

Shri K*L*Bhatia who had appaarod for tha

applicant haa ainca axpirad* A notica uaa,tharafora,

iaauad on 23rd Harch, 1994 to tha applicant which

uaa again rapaataa in Nay 1994 and laat tiaa in

3uly 1994 inforaing tha applicant that tha caaa

will ba takan up today and if ha doaa not appear,

tha ordar ahall ba paaaad* Tha applicant uaa

iaauad notica at hia known addraaa giving in tha

original application* Tho Ragiatry reporta that

tha andoraaaant by tha Poat Office ia to tha effect

that no paraon of auch a nana ia raaiding at that
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•ddtMs* In vi«u or this fact wo dooo it aufficiant

coapliancs of our sarlisr ordor of ififorning tho

spplicsnt rsgarding the pendsncy of this csss*

Otharuiss slao aincs March 1994 tha applicant should

havo dosirad to know ths rssult of his ponding

appliostion which has oot yst baao adsittsd*

Us* thersfors* asauss that applicant haa lost

intsrsst and no nors pursuing ths application* Ths

application* therafore* is diaaissod for non-prosscution*
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(p. T« THIRUVENGAOAN) (3. P. SHARNA)
Nanbor (A) Nsnbor (3)


